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THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): But | am not adjourning the
proceedings today for Rajasthan Day.

SHRI H. HANUMANTHAPPA:
Tomorrow you adjourn the House so that we
can reach our places early and enjoy, as in the
case of Holi.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Okay, we will see; the House
will decide on it later on.
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instead of making public demands either for
extradition or any other matter. Secondly, the
ethnic problem has also been mentioned in the
Minister's statement. We have always affirmed
that whatever we demand for the protection of the
Tamil minorities there is within the parameters of
the stability and the territorial integrity of Sri
Lanka. And several formulae were discussed about
the autonomy for the Eastern and the Northern
provinces, and we should help the Sri Lankan
Government in settling this ethnic problem to the
mutual satisfaction of the minorities and the
majority communities there.

Sir, |1 want to ask one or two specific queries
from the hon. Minister. One is: How many
refugess from Sri Lanka are still here in Tamil
Nadu or any other parts of the country? How many
have been repatriated so far and how many are yet
to be repatriated? And what is the difficulty in
sending them back?

Sir, the other point is that the Minister has made
a special mention about the possibilities of a
greater trade between India and Sri Lanka. It has
come to my notice that the Reserve Bank of India
has put some restriction in the height of the LTTE
agitation and the LTTE activities in India that Sri
Lankan firms doing business in India cannot be
allowed to open office in this country. And, |
believe, this has slightly been amended recently to
allow them to open offices inrented buildings, but
they cannot buy any buildings here. In view of the
improved relations between the two countries and
the lessening of the LTTE activities in this
country, | would like to know whether the Reserve
Bank of India will be persuaded to amend this

SHRI P. UPENDRA Andhra Pradesh: Sir, order so that whatever facilities are being given to
after several years of turmoil and a few other SAARC countries or other foreign countries

assassinations, Sri Lanka is now settling Will also be given to the Sri Lankan businessmen in
down. And the visit of the President of Sri this country.

Lanka, | am sure, will strengthen our relations
with that country.

Sir, the Minister's statement refers to the
co-operation which we are seeking from the
Sri Lankan Government in the case relating to
the assassination of Rajivji. The Sri Lankan
Governemnt itself is involved in very delicate
negotiations with the LTTE. Keeping that in
view, we should seek their cooperation
through diplomatic channels
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THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): | will permit you. Don't worry.
You have co-operated with the Chair in
disposing of the Legislative Business. Now,
the Chair would co-operate with you. Shri
Malkani, please.

SHRI K.R. MALKANI (Delhi): Mr. Vice-
Chairman, Sir, it is a matter of great
satisfaction that the President of Sri
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Lanka visited India and that the leaders of the
two countries had fruitful talks. I very much
welcome this statement. But | would like to
seek clarifications from the hon. Minister on
two points.

Firstly, in paragraph 2, it has been stated
that 'India has also agreed to extend a credit
equivalent to US $ 30 million to Sri Lanka to
facilitate trade and commercial exchanges
with India’. My question is: Are we going to
make this credit available interms of dollars
or in terms of rupees? If it is rupee, you
should have mentioned 'rupees', not 'dollars'.
If you are going to make this credit available
in dollars, it would mean that Sri Lanka can
spend it any-where. Therefore, please make
this thing clear. Our currency is Rupee. The
Sri Lankan currency is also Rupee. | think we
should have a little more respect for our own
currency.

My second point for clarification is in
regard to SAPTA. | think the most important
part of the statement is the reference to
SAPTA. The statement says: 'Our two
countries are agreed on the need for early
operationalisation of SAPTA'. The reference
is, obviously, to the whole of South Asia,
including India, Pakistan, Bangladesh, etc.
What, exactly, is our idea? It is possible that
all these countries may not simultaneously
agree to join the SAPTA. Therefore shall be
wait for everbody to agree? Would the
Government consider that if a number of
countries agree to SAPTA — whether it is
two or three or four — we should make this
operational at an early date. | think there must
be some time-frame. Let us say, the
Government could consider going through the
whole thing by 31st December, 1995. This is
very important for us. We were very happy to
note the Sri Lankan President saying that she
would like to have bilateral free trade with
India. That would be an ideal situation.
Therefore, please do throw somelight on this.
Thank you very much.
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THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): The hon. Minister. SHRI

MOHAMMED AFZAL alias MEEM AFZAL
(Uttar Pradesh): Sir, | have a point of order.

THE VICE-CHAIRMAN (Shri Satish
Agarwal): What is the point of order, Mr.
Afzal?
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THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Order, please.

SHRI M.P. ABDUSSAMAD
SAMADANI (Kerala): Sir, the TADA is a
serious issue.
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SHRI PRANAB MUKHERJEE: Mr. Vice-
Chairman, Sir, | express my gratitude to the
hon. Members who have made their observations
on the statement which | have made on the visit of
Her Excellency the President of Sri Lanka,
Shrimati Chandrika Bandaranaike Kumaratunga.

The hon. Member have appreciated the
importance and sensitiveness of our relations.
They have also appreciated the gesture which the
Sri Lankan President has shown by choosing India
for her first visit abroad after assuming the office of
Presidency of that country. The discussions
between the Sri Lankan leaders and our leaders
were held in that spirit. It is not that in one
discussion or one round of talks, we resolved all
the issues, but, it is our effort to reach, as far as
possible, an understanding and agreement on
the issues and to try to expand the areas of
agreement and to reduce the areas of
disagreement. In this general background, we had
discussions. First, | would like to deal with the
economic issues on which the hon. Members
have made their comments, and, thereafter, |
will deal with the political issues on which we
had discussions with the leaders of Sri Lanka,
including the President.

On the economic issues, we recognised that for
the last five years the trade with Sri Lanka had
increased substantially and that there was need to
show some gesture from the Indian side to
accommodate Sri Lankan exporters who export to
India, so that the trade gap did not appear to be
too big to be inconvenient to that country. Of
course, you cannot have balance ofer trade with
each and every country. Keeping that in view, it
was decided that we would reduce duties on the
items in which Sri Lankan exporters had interest
so that they could export them to India. In
most of the cases on eight items which they
suggested, we reduced it to SO per cent of the
prevailing rate. Thereafter, the request was to
expand the list. From 8, it has gone up to
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18. Deliberately, | have not given these details
because my colleague in the Ministry of
Commerce will come at the appropriate time, and
he will give those details to the House. But, the
point which | would like to underline here—an
hon. Member has referred to it—is that we
would extend this attitude to our other
neighbours also like Bangladesh and other
members of the SAARC.

In this connection, here, | would like to
clarify one point. That is about the Charter of
the SAARC and the role of the SAPTA, on
which a number of hon. Members have
commented. It was decided, when the
SAARC was established, that all decisions, of
the SAARC would be taken through
consensus. Here, consensus means unanimity.
The whole objective is to carry everybody
with us and not to exclude anybody. This is the
Charier of the SAARC. Therefore, when the
SAPTA was mooted, various countries were
requested to identify and prepare a list of the
items on which they would require duty
concessions from other countries.

Most of the countries did it and sent it to other
countries. Pakistan took some time. But, | am
happy to inform you that they have also ultimately
sent a general list. There was a meeting in the last
week of this month, i.e. on 27th and 28th in
Islamabad and there has been some progress. |
do hope that SAPTA will also take shape.

In regard to the issues which have been raised by
some hon. Members, perhaps it would not be
desirable to keep any country out. Then the
spirit will be lost. So, we would like to carry
people with us and there should be some sort of
unanimity. India has shown this gesture even in
the case of Pakistan. Hon. Members will recall
that as Commerce Minister | had explained that
though we did not receive the MFN treatment from
Pakistan, | would like to continue to extend
the MFN treatment to Pakistan. We did so and
that is being appreciated.
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I do hope it will be possible for us to have a
larger economic cooperation to exploit the
potentialities which this region has. That is why
our mandate is very limited. We arc going
slowly. We do not want to expand overnight.
But, if we go slowly, as ASEAN has
developed, as European Union has developed,
perhaps we would be able to achieve success
in that area.

Now, in regard to other economic issues we
discussed with Sri Lanka, particularly the
issues which figured in my discussion. When
the question of expanding trade between India
and Sri Lanka came, | suggested to them that
your production base is such that you cannot
export to India those commodities which we
are having. For example, India is going to be
the largest producer of natural rubber in a
couple of years. So you cannot export your
natural rubber to us. Similarly you cannot
export coconut oil to us, we said. But it is
possible that if we have joint ventures, the
manufacturing capacity in your country with
India's participation will increase. And if we
convert it to value added products, we can
buy it and third countries can also buy it. This
was what came out very prominently in our
discussions with Sri Lankan leaders.

We also thought of rationalising SAPTA.
Here | would like to appreciate the role Sri
Lanka played in persuading other countries to
finalise the list so that some agreement in
regard to the items which will require the duty
concessions from others would be finalised.
Of course, if it was not done, as hon.
Members are aware, we thought as it would
take some time more, we would extend these
commaodity concessions to Sri Lanka through
the Bangkok Agreement. And if we give this
concession to them it will provide them the
maximum facilities.

Now | come to the two important issues
which are very vital — about the arrest of
Prabhakaran.

SHRI P. UPENDRA: Sir, you have
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not mentioned about the permission to open
offices.

SHRI PRANAB MUKHERJEE: Mr.
Upendra asked how many refugees are still
there and whether the RBI would relax the
conditions to open their offices. Yes, RBI can
consider it in the context of the new changed
situation.

About 90,000 refugees are still there, of
which 56,000 are in the camps. Till recently
about 54,000 refugees ahve been repatriated. In
the months of February and march itself,
about 10,000 refugees have been repatriated.
One problem which we are facing in both the
countries is that of availability of boats to
repatriat refugees, but this is going on and we
are receiving cooperation from both the sides.
I do hope it would be possible to repatriate
refugees as far as possible. About 400
refugees from the special camps have alfeady
been repatriated in this month itself.

Now, coming to the issue of extradition of
Mr. Prabhakaran, it is a highly sensitive issue.
In response to a question of on the extradition
of Mr. Prabhakaran on the floor of the House
and in the other House, it was pointed out that
it was under the consideration of the various
agencies of the Government of India itself.
Since the case started in the Madras High
Court, what has happened? | have identified
the steps which we have taken. The question of
extradition will arise only after the man has
been arrested. Unless the man is arrested, the
question of extradition does not arise. When
the man has been arrested, whether he can be
extradited from that country will depend upon
the laws prevailing between the two countries.
There are different provisions in respect of the
laws. So, those are to be reconciled. What we
have informed them, the President and others
at the various levels is that this is a highly
emotive issue. They should know what steps
we have taken. They have also indicated to us
what steps they have taken. For instance, a
"Red Corner
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Notice" was issued through Interpol. A public
notification had been issued. It has been
circulated in the Sri Lankan newspapers.
Therefore, this issue was raised and
discussed. It will continue to be raised and
discussed. This issue cannot remain just
where it was. But, at the same time, we shall
have to keep in view, certain other sensitivity.
Here | request the hon. Members not to pass
any value judgment about the comments
which the President of Sri Lanka has made
because we shall have to appreciate in what
situation she has made certain comments. So,
I think that it will be better to keep it in that
respect.

Now, | will come to the problem of
fishermen. This is a problem about which
both the countries have complaints.

SHRI V. NARAYANASAMY: Sir, will
the hon. Minister yield for a minute?
Regarding extradition of Mr. Prabhakaran, the
hon. Minister has mentioned about the steps
taken by the Government of India. What is
the response of the Sri Lankan Government? |
would like to know about this in categorical
terms. This issue was not formally discussed.
I have specifically raised this point here. The
Sri Lankan President has said so in an
informal discussion. Why was it not formally
discussed? That was my point.

SHRI PRANAB "~ MUKHERJEE: There
arc certain other issues which we should not
go beyond that. | do not know whether the Sri
Lankan president has said like that to the
Press because in the Press certain things
appear. Let us not try to find out what the
President or the Prime Minister has said
through the Press when we had a direct
discussion with them. Let us not go to that
aspect.

In regard to the fishermen's problems, we
have been confronting these for quite
sometime; and allegations arc coming from
both the sides. Wc have instructed and
requested the Government of Tamil Nadu to
hand over about 170 boats which they have
captured and 26 Sri Lankan
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fishermen who are still in the Karnataka Jail.
This issue was raised with them. | do
understand, | do appreciate the cause of
anxiety expressed by the hon. Members.

SHRI PASUMPON THA.
KIRUTTINAN (Tamil Nadu): Our fishermen
are being shot dead. But the Sri Lankan
fishermen are not being shot dead. We are
losing the lives of our fishermen. Now, you
are talking about boats.

SHRI PRANAB KUKHERJEE: | think the
hon. Member will appreciate.

SHRI PASUMPON THA.
KIRUTTINAN: | appreciate your position. |
belong to that district. | belong to that place.
Tomorrow, we are having a big rally at
Rameshwaram. All fishermen are going to
join this rally. This is a sensitive issue. Our
Government should take serious steps.

SHRI PRANAB MUKHERJEE: |
appreciate the anxiety of the hon.
Members......... (Interruptions) ....... This is
the problem with this gentleman. Let us
understand that they are not the people
of South. They are Indians, as much as |
am an Indian, as much as you are an
Indian. We are equally concerned. They
are our citizens. We have to protect
them. When this issue was raised with
them, at the level of the President, they
said that the Sri Lankan Navy has totally
denied that they have shot dead the
Indian fishermen. Their allegation is, in

the garb of LTTE ........... (Interruptions) .......

SHRI PASUMPON THA.
KIRUTTINAN: We have to ask the
Indian Government. We can ask our

Minister.

We can ask our hon. Minister. But we
cannot ask Sri Lankan Government or Sri
Lankan President. He is responding to our
question... (Interruptions).

SHRI PRANAB MUKHERJEE: | am
replying to that.

The fact of the matter is that there has been
entry into the territorial waters. That has been
done and cases have been
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detected. What | have mentioned in my
statement is that we are not just going
to discuss the question. The question is
how to resolve this issue expeditiously.
When the issue was brought to our
notice even before the visit of the
President, that 26  fishermen  were
detained there, we requested them. It
has been decided now that we will have
to work out a mechanism through which
we can resolve this issue and killing of
human lives, harassment and
confiscation of boats should not take
place. It is not merely ‘talk. We are
discussing to work out a mechanism, to
work out a modality, so that the issue
can be resolved expeditiously, as and
when it arises, without causing any
harassment to anybody. It is our duty,
our responsibility, to ............ (Interruptions).

SHRI S. VIDUTHALAI VIRUMBI:
Sir, the hon, Minister............

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Mr. Virumbi, this will not
help. Please take you seat.

SHRI PRANAB MUKHERJEE: Another
issue has been raised in this connection. | do not
know. | am told that as per the 1974 Agreement,
we had access to Kachathivu, but we did not
have fishing rights. (Interruptions).

SHRI S. MADHAVAN: No, Sir. We
have got the Agreement here. He is
making a false statement.
(Interruptions).

SHRI S. VIDUTHALAI VIRUMBI: The
Minister is trying to mislead the House.
(Interruptions).. We can show the Agreement to
the Vice-Chairman. (Interruptions).

SHRI AJIT P.K. JOGI (Madhya Pradesh):
Let the Minister complete. (Interruptions).

SHRI PRANAB MUKHERJEE: If there
had been any Agreement, if | am not giving the
correct information, | will correct myself. What is
wrong in it? (Interruptions). What | am told is,
we had access to the place, but we did not
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have the fishing right in that area. If
you say this is not correct
...... (Interruptions).

VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Pass on the information to the
hon. Minister.

SHRI PRANAB MUKHERJEE: 1 will
myself collect the information from my
Ministry and 1 will share it with you.
(Interruptions).

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): That is there.

SHRI PRANAB MUKHERJEE: The
problems of fishermen have to be resolved and
for that, we shall have to work out a
mechanism through which we can help. This
is an instrumentality on which we can work.
That is why | suggested that there should be a
discussion.

In regard to co-operation, particularly to help
the development of Buddhist centres, yes, we
had discussions. We are also wanting that more
pilgrims should come. We should provide
facilities and we should enhance the cultural
bondage, the ethnic identity, which we have.
And we should expand it as far as possible.

In regard to joint patrolling, certain suggestions
have been made. | am not sure whether it will
be very effective. Of course, we can explore
the possibility of its being done. The hon.
Member who raised this issue knows the
sensitivity of it and why it did not take place
earlier. In regard to the question of the Indian
Ocean, of course, our stated position is that we
would like to have the Indian Ocean as a zone
of peace. We would like to have that and that
position has not changed.

In regard . to being more accommodative to
our neighbours, a general point which has been
raised, we are accommodative. The Special
Trade and Transit Treaty which we have with
Nepal, the special duty concessions  which
we are providing to
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the goods that are exported to our country and
those countries under the Bangkok Agreement
are special treatments we are extending to
them.

[6. P.M.]

Sir, | think, | have covered all the points
raised by the hon. Members. (Interruptions).

SHRIMATI JAYANTHI
NATARAJAN: Sir, the Sri Lankan President
has not been correctly informed about the attacks
on the Tamil Nadu fishermen and she has denied
it. 1 request the hon. Minister to take up this
matter with the Sri Lankan authorities. It is
totally incorrect to say that there is no such
thing. Our fishermen are being murdered
everyday. | request that the hon. Minister may
take it up with the Sri Lankan authorities and
enlighten the Sri Lankan President.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Please speak one by one. Yes,
Smt. Jayanthi Natarajan.

SHRIMATI JAYANTHI
NATARAJAN: Sir, the hon. Minister said in
his reply that the Sri Lankan President totally
denied that the Indian fishermen were being
kidnapped or killed. Keeping in mind the place
where | am standing now, all | can say is that she
has not been properly informed. Therefore, |
would request the hon. Minister to convey our
strong feelings and say that the statement is
totally incorrect. Everyday our fishermen are
being shot at. Please take action. Wc seek an
assurance from the Minister.

SHRI PASUMPON THA.
KIRUTTINAN: Sir, | appreciate the sentiments
expressed by Mrs. Natarajan. | also request the
hon. Minister to take up this matter with Sri
Lanka. This is a very sensitive issue. Our
fishermen are being killed everyday. They are
being shot at. The position is not normal. |
come from that place. | know the situation. The
people arc agitated. Smt. Jayanthi Natarajan
rightly pointed out that the President of Sri
Lanka has not
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been correctly informed and the Government
of India also has not informed her properly. The
Government of India should take effective steps
to see that the lives and properties of fishermen in
Tamil Nadu are fully protected.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Mr. Minister, please keep it in
mind.

SHRI S. VIDUTHALAI VIRUMBI: Sir,
when | raised this issue in this House, | made it
very clear that in 1974, we had the fishing rights.
But according to the 1976 letter which forms part
of the Agreement, these rights were given up.
On 23rd July, 1974, the then External Affairs
Minister, Sardar Swaran Singh made a statement,
and | quote: "At this time, | wish to remind the
hon. Members that in concluding this Agreement,
the rights of fishing, pilgrimage, navigation, which
both sides have enjoyed in the past, have been
fully safeguarded for the future." But these rights
were given up by the letter of 1976. | have got a
copy of that letter and | can show it to the
Minister. (Interruptions)

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Yes, yes. You pass on this
information to him. It will be very helpful, it will
really serve the purpose.

SHRI S, VIDUTHALAI  VIRUMBI:
Therefore, | want a categorical assurance from the
Minister that this type of atrocities would not
be repeated again. That is what we want.
(Interruptions) so many assurances were given by
the Government but none of them is fulfilled.
(Interruptions) when the Guijarat is in Uganda
were in trouble, the Government of India had taken
action. But when the Tamil Nadu fishermen are
being killed, the Government of India is taking
no action. This inaction on the part of the
Government of India compels the South Indians to
believe that we are being discriminated against
in the Indian politics. (Interruptions)

SHRI V. NARAYANASAMY We lost
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a great leader, Mr. Rajiv Gandhi for the
Tamilians' cause. (Interruptions)

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Don't have that feeling.
(Interruptions) Shri Shankar Dayal Singh.
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THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): He has already assued the

House that he would look into it. The
document is passed on.

SHRI K.R. MALKANI: Sir, the hon.
Minister has not clarified the point that | had
raised about 30 million dollars, why the credit
is given in terms of dollars, and not rupees.

SHRI S. MADHAVAN: Mr. Vice-
Chairman, | want to know from the hon.
Minister whether the State Government of
Tamil Nadu was consulted on this
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issue before they discussed it. In 1974 they
invited. | myself came. We produced the
documents. Article 6 of the Indo-Sri Lankan
Agreement, 1974 clearly says that their fishing
rights are protected. | want to know why the
Chief Minister of my State was not invited.
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SHRI O. RAJAGOPAL (Madhya Pradesh):
Sir, I was in Rameshwaram just, last week. | had
occasion to know the feelings of the people
living in that area and | fully endorse the views
expessed by my friends from Tamil Nadu, Mrs.
Jayanthi Natarajan and others. There is a feeling
that the right of the fishermen which they were
enjoying over a long period of time is now
obstructed and this feeling is very genuine and
they are very
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much concerned. This should be taken note of
by the hon. Minister and appropriate action
should be taken.

SHRI PRANAB MUKHERJEE: Sir, |
do fully appreciate that the rights of the
fishermen arc to be protected fully. The
fishermen should not be subjected to
harassment. No question arises of their
being killed or shot at. Unfortunately, for
quite some time, the situation is that area
has been such; it is not that the Sri
Lankan  President  denied that the
fishermen have been killed, but one thing
they pointed out was, may be, some
LTTE people in the grab of Navy Kkilled
the Indian fishermen..........

SOME HON. MEMBERS: No, no, no.

SHRI PRANBAB MUKHERJEE: Yes.
You may have that information, but 1 am
sharing the information which |
have or which | received.............
(Interruptions) So far as we arc

concerned........ (Interruptions)....
SHRI PASUMPON THA.
KIRUTTINAN: Sir, the Minister is

responsible for giving correct information to
the House.

(Interruptions)

SHRI PRANAB MUKHERJEE: So
far as we arc concerned,
(Interruptions) ....

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): If you do not
permit him to clarify your points, there is
no end to the debate
...... (Interruptions).... This is not a
question-answer session. ...
(Interruptions).... Mr. Virumbi, don't interrupt
him.

SHRI S. VIDUTHALAI VIRUMBI: But
they should not mislead the House.

SHRI PRANAB MUKHERJEE: | am
sorry, Sir, | don't want my good friends to get
agitated. | share their anxiety. | can tell you
that | am second to none in protecting the
lives, property and interests of the fishermen
because they are as much part of India as wc
arc.
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There are no two opinions on it. Therefore,
merely expressing words is not going to solve
the problem. We will have to solve the
problem. We will have to take it up with
them. If mere expression of words would
have solved the problem, it would have been
solved long back. But we should have to take
all steps and we are taking them.

In regard to the credit, we are giving credit
to foreign countries in dollars. They are to
buy from our country. It is not giving for free
shopping all over the world. This is the
preliminary thing. When | extend a credit to
facilitate a country to import from our
country, it is not for importing from other
countries. (Interruptions)....

SHRI K.R. MALKANI: Why did you give
it in dollar figure?

Why didn't you give it in rupee figure?
(Interruptions)....

SHRI PRANAB MUKHERJEE: Why
should 1? We have given them 30 million
dollars. That is why | have mentioned 3C
million dollars. (Interruptions)....

SHRI K.R. MALKANI: But why? You
should have given it in our own currency.
(Interruptions)....

SHRI PRANAB MUKHERJEE: What is
wrong in it?

I am unable to understand it. But the
limited point which he has raised is whether it
is meant for free sopping or to buy from other
countries. My anwer is: No. They will have to
buy it from India. It is the normal standard
practice. That is why | didn't respond to it.

In regard to the three issues which Mr.
Suresh Pachouri raised, yes, wc raised this
issue. But we also told them that basically this
is an internal problem of Sri Lanka and we
would like that they should solve this through
bilateral discussions, through negotiations,
within the framework of their Constitution
keeping in view the territorial integrity of Sri
Lanka itself. That is the stated position which
we have taken all along.
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We would not like to interfere in their
matters. Wc would not like to pose any
problem to them. We would like to see that
they resolve these issues through discussion
and whatever is possible from outside,
without interference, if they feci. we can do
that.

In regard to pressure, whether the President
of a country is being subjected to pressure by
somebody, | cannot make any comment by
reading the newspaper reports. Therefore, the
.hon. Member should not expect me to
comment on that issue. (Interruptions)....

SHRI V. NARAYANASAMY: Sir. the
LTTE is a banned organisation. Within their
country whatever happens, let is happen.
Why should we recognise the talks between
the Sri Lankan Government and an
organisation which has been declared as
banned by the Government of India? Why
should we appreciate that? (Interruptions)....

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): It is an internal
affair. (Interruptions).......

SHRI V. NARAYANASAMY: It may
be an internal affair. Let them do it
(Interruptions) ......

SHRI PRANAB MUKHERIJEE: The
question of our appreciation or our
recognition docs not arise at all. Wc have
never mentioned about that. Wc have never
mentioned about the LTTE. We say Sri
Lanka must have peace and they should
resolve their internal problems through
discussions and negotiations.
(Interruptions) ..... Where does the
question of our negotiation come.’
(Interruptions) ......

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Yes. Now | would like to have
the sense of the House.

SHRI DIGVIJAY SINGH: After h
o'clock, where is the question of sense?
(Interruptions)......

THE VICE-CHAIRMAN (SHRI SATISH
AGARWALY): Mr. Digvijay
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Singh, you had your day. Mr. Afzal is
very insistent, so also Shastriji, on item
Nos. 2 and 3 of the Zero House, the rest
of the things cannot be taken up today.
(Interruptions)......

SHRI DIGVIJAY SINGH: Now it is 6
o'clock. (Interruptions).........
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THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Just one minute.
(Interruptions)...... Jayanthiji, please.

SHRIMATI JAYANTHI NATARAJAN:
There is no consensus. You cannot do
that. (Interruptions) ........

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): | will not do

that. But there is one consensus.
(Interruptions)......
SHRIMATI JAYANTHI NATARAJAN:

What precedent is there?

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): You have to
resume your seat and you will not go
before I go. (Interruptions)...........

t[Translitcration in Arabic Script."]
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-THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): Just & minute.
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THE VICE-CHAIRMANM (SHRI
SATISH AGARWAL)Y : Shri Shankar

Daval Singh, just A minure.
{Iwrerruptions)..... N

M Bfawe fie: =9 6O W En
..... (ETaaA) ...

DR. BIPLAB DASGUPTA: Sir. these
are (interruptions)..... -

kar Dayal Singh and others meet the
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DR. BIPLAB DASGUPTA: Mr. Vicc-
Chairman, Sir, these are Zero Hour submissions.
They should be taken up with the Chairman
tomorrow. They should not be discussed
now. | would
suggest that........ (Interruptions). What |
am suggesting is Afzalji and others should meet
the  chairman  torn  morrow  morning.
(Interruptions). | am not saying *no\ Sir, these
issues should be taken up tommorrow.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Dr. Biplab Dasgupta is right. So
far as the unfinished submissions of the Zero
Hour arc concerned, | don't have the authority to
decide and directions cannot-be issued that they
would be taken wup -tomorrow morning
automatically. But, | do hope that if Shri Afzal,
Shri Shastri, Shri Shankar Dayal Singh and
others meet the Chairman tomorrow morning, he
will permit them. As wc have disposed of the
financial business today, there wll be no problem
tomorrow. | think that is the consensus of the
House. So, | should adjourn the House. The
House is adjourned till 1l a.m. tomorrow.

The House then adjourned at seventeen
minutes past six of the clock till eleven of
the clock on Friday, the 31st March,
1995.



